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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0.A.No,999/92 : Date of Order: 16,11,1992

e

BETWEEN &
B .Suresh Kumar ' .. Applicant,
AND ‘

l, Union of India, rep., by its
Secretary, Ministry of Defence,
NEW DELHI, K '

2. The Scientific 'Adviser to the Minister of
-Defence, Director General Re8Search &
Development, Dte,, of Personnel,

DHG PO NEW DELHI - 110 011, '

3. The Director,
Defence detallurgical Leseacrh Lab,,

HON'BIE SHRI T.,CHANDKASEKHAKA REDDY,MEMBER (JUDL.)

v
N

PO Kanchanbagh, Hyderabad, .. Respondents,
Counsel for the Applicant - . Mr,K.Sudhakar Reddyy
Counsel for the Respondents .. Mr.V,Rajeswara Rao
' : for
Mr,N.Vi.Ramana
COERAM :



8

WS

"
b
!

, b
Order ¢f the Single Member Bench delivered by(}%V/,

Hon'ble &hri T.Chandrasekhara Reddy, Member(Judl.)y

This is an application fileé under'SecFion 19 of
: -
the Administrative Tribunals Act to direct the respondents

to pay subsistence allowance to the applicent fromjl,1.1986

on the basis of the revised pay sceles together wilth arrears

re—

and to pass such other ororders as may deem fit and proper

in the circumstences of the case,

The facts giving rise to this OA in brief are

as follows:

2. The applicant is an emﬁloYee of the D%fence

Metallurgical kesearch laboratory, Hyderzbad, He|was
later promoted as Tool Makev during Nov,74,

appointed as Fradesman Mate on 30,3,64 and / Th? responcents”

|
ha@e kept the applicant under suspension w.e.f, 2,8,1976 as %h
- i

departmental enguiiry was pendirg againSt him, Th departmental_

enquiry seems not to have been completed yet. The spplicant 1;

Hh

being peid subsistence allowance on the basis of the old pay

!
]
|
t
| ![
scales, It is the case of the spplicant that he }s entitled
|
for subsistence allowance on the basis of the Jsed pay
scales from 1.1,1986 onwards together with all ar#ears Hence|

the present OA for relief @s already indicated above, (

3. . We have heard today Mr.K,S5udhakar Recdy, Acvocate 1

for the spplicant and Mr,V.hajeswara kao for Mr.NFV.hamana, |

II
Standing Counsel for the respondents, * ' f
/

4, | p- .} 0.A.921/92 which is identical in all respec ts %b
|

this CA hed come up for admission hearing before |the Division |

uy

fench of this Tribunal on 22,10.1992, After heaxing both side

the said 0A.921/92 had been disposed of by giving|certain i

directions, So, it would kB fit and proper to dispose of tais o
L &
also with the same dlrectlons as given in O, A 921/92

Jlséers=§§ie&:?5r'U4¥§9%:37 . , ; E

T - . ‘rh—--f ‘

=3

B



s

e 3 LR

5. ' Hence we direct the respondents to pay ?UBsiStence

.
(W)

allowance to the applicant on the basis of the revi%ed pay

scazles w,e,f, 1,1,1986 after deducting the amount éhat had

already been paid to the applicant towards suDSistﬁﬁce

allowsnce on the basis of old pay scales, The rate

the subsistence allowance thet has got to be paid %

pay scales will be zt the same rate that has been ﬁaid in the
old pay scesles, (50% or 75% as the case may be)., (Three months?

time is given to the respondents to implement the orcers passec -

in this OA, The Oa is allowed accordingly leaving
¥

bear their own costs, ’
1
|

s, a8t which

the parties

_— L o A l-‘

(T. CHANDRASEKHAQA R£;DY)

ﬁember(Jud

Deted: l6éth November, 1992

i

(Dicteted in Open Court) @

Deputy Registda(J)

To i
1.The Secretary, Union of India,
Ministry of Defencel New Delhi,

2, The Scientific Adviser to the Minister of Uefence,

Director General Research & Development,
Dte,, of Personnel, DHQ PO, New Delhi-1l1,

3?5 The Director, pefence Metallurgical Research Lab.,

PO, Kanchanbagh, Hyderabad.

4, One copy to Mr.K.Sudhakar Reddy, advocate, BAT.?yd

i
5 One copy to Mr.N,V,.Ramana, Addl,CGSC.CAT.Hyd.

6, One spare COpy.

pvm,

1n the revised
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TYPED BY {ﬂzg) COMPARED BY

CHECKED BY APPROVED BY

INITHE CENTRAL ALDMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : HYDERABAD

THE HON'BLE
AND

' THE HON'BLE MR\K.BALASUBRAMANIAN:M(A)

D /
THE 'HON'BLE MR.T ,CHANDRASEKHAR REDDY:
' M(JUDL)

AND
THE HON'BLE MR/ .J.ROY & MEMBER( JUDL )

Dated: {6 -1 ~1992

ORBER/ JUDGMENT

‘Reh, /Culic /MANA

in

0.4.No, 7 C\'C{C‘

T.A.No. - (Wp.No

Admitted and interim directions
i;i_ssu d.

Allowed
s e .Y

Dispoged of with directions
Dismifsed N
Dismissed as withdrawn

Dismissed for default

M,A.0rdered/Rejected \,.,\""&

No orders as to ¢
DESPAT(“H
. 26N0VI89;

thal Admmlstratwe Tnbunai
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